" THE SALARY, ALLOWANCES AND PENSION OF MEMBERS OF
| PARLIAMENT (AMENDMENT)ACT, 2001

' No. 46 or 2001

[14¢h Seﬁtember, 2001.]

AnAct further to amend the Saliuy,‘AlloWanées and Pension of Membefs’ of
: Parliament Act, 1954.

follows:—

Short title. l TlnsAcl may be called the Salary. Allowances and Pcnswn of Members of Parliament

(Amendment) Act, 2001,

Amendment

of section 3 - ZIn section 3 of the Salary, Allowances and Pension of Members of Parllament Act,
section 3.

1954 (hereinafter referred to as the prmcnpal Acl) after the proviso, the following provisos
shaIl be msencd namely:—

3 ‘Provided further that in the case of salary, llie provisions of lhis'sec(ion shall

have effect as if for the words “four thousand rupees”, the words “iwelve thousand

rupees” had been substituted for a period of five years beginning from the date of

S commencement of the Salary, Allowances and Pcnsnon of Mcmbers of Parhament
(Amcndmem) Act, 2001

258

BL ll enacted by Parliament in lhe Fifty-second Year of the Republlc of Indla as

30 of 1954,
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Provided also that in the casc of the allowance, the provisions of this section shall
have effect as if for the words “four hundred rupees”, the words “live hundred rupees” had
been substituted for a period of five years beginning from the date of commencement of the
Salnry, Allowances and Pension of Mcmbers of Parliamcnl (Amcndment) Act, 2001.",

3. In section 4 of lhc\principal Act, in sub-section (l). in clause (c), in sub-clause
(i), for the words “six rupees per kilometre”, the words “eight rupees per kilometre” shall
be substituted: ]

4. In section 8A of the principiil Act,in sub-sccli(m H—

(a) for the words “two thousand and ﬁve hundrcd rupees”, the words “three
lhousand rupecs” shall bc substituted;

(b) in the first prowso for the words “five hundred rupces the words “six
hundred rupeces™ shall bc subsllluled

Amendment

- of section 4.

Amendment of
scelion BA.




